
IN THE CENTRfl, ADMINIST?J¼TIfl TRIBUNAl, .HYDERA2aD BP'JCH AT HYDERABAD 

O.A.NO. 	/93 

Between 	
Date of Order: 6/7-93 

; 

DivThional F.ailway Menager, (D3) 
South Central Railway, Secunderabad, 

Perntinont "ay Inc-'rctor (con) 
S.C. Rly, Secunderabad. 

Q-iiefl Signal Inspector., 
Signal & Teleconmunication Ipartrnent, 
S.C.Rly, Secunderabad. 

Jpplicants. 

and 

cJt 	Aooc\AccA d-L 

Presiding Officer, Labour Court, 
Narayanaguda, A.P. Hyderàbad. 

Respondents. 

For the Respondentss 

(tRAM: 
THE HON'SLE MR.JUSTICE V.NEELAJtI RAO : VICE CHAIRMAN 

THE HON TBLE MLP .T.TIRUENCi'Y : NEI1BEE.( Aaml) 

The Tribunal made the following Order:- 

Admit. The operation of the order dated 11-3--)2 

in C.M.PNo. 

	

	%s /83 is suspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6.9.93. 

To 
The Divisional Railway Manager (B.G) S.C.Rly, Secunderabad. 
The Permanent way Inspector (con) S.C.aly. Secunderabad. 
The Chief Signal Inspector, Signal & Telecorrmunication 
Department, s.c.r'ay, Secunderabad. 

The Presiding Officer, Labour court, Narayanaguda, Hyderbad. 
One copy to Mr.N.R.Devraj, SC for Rlys. CAT.Hyd. 	I  
One copy to Mx. 
One spare copy. 	 - 
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TED BY 	 COzED BY 

CHECID BY 	 APPROVED BY 

IN THE CE17TRAL ADi'aNIsTpjTIvE TEIBUIQC, 
HYDER;BAD BENCH AT HYDERABAD 

THE HON'BLE MR.I5RJSTICE V.NEELJWRI RAO 
VICE CHAIRMAN AND  

THE HON'BLE Mi.A.B.QJRflI ; MEMBER(AD) 

THE HON'BLE 4.T.CH2UTDRA5EYJ4J REDLY 

J 
THE HON'BLE I:.P.RWENOAD1 :M(A) 

- 	t 	-i 	1 ,,r 

No. 

in 

O.A.No. 

T.A.No. 	 (w.p. 	 ) 

Admitted and Interim directions 
issued 

Allow 5 

Dispo ed of with directions 

Dismi sod 

Disrnj sod as withdrawn 

Dismi sed for default. 

Rejec e/ Ordered 

No order as to costs. 
pvm

Triband I  
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